211 D.G. (Min. Steel and Heavy Eng.)

[ Shri Vidya Charan Shukla ]

Judges (Amendment) Rules, 1970, published
in Notification No. G. S. R. 497 in Gazette
of India dated the 2B March, 1970, under
sub-section (3) of section 24 of the High
Court Judges (Conditions of Services) Act,
1954, [Placed in Library. See No. LT-3220/70]

Delhi Motor Vehicles (Fourth Amend-
ment) Rules 1969

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : I beg to lay on the
Table a copy of the Delhi Motor Vehicles
(Fourt.h ﬁmmdmmt) Rules, 1969 (Hindiand

blished in Notification
No.F. 3 (4-9)!69—'1‘11. in Delhi Gazette
dated the 16th March, 1970 under sub-
section (3) of section 133 of the Motor Vehi-
cles Act, 1939, [Ploced in Library. See No. LT-
3221{70].

13.25 hrs.

DEMANDS FOR GRANTS (1970-71)—
Contd,

Ministry of Steel and Heavy
Engineering—Conid.

MR. SPEAKER : The Housc will now
take up further di on the
for Grants under the control of the Ministry
of Steel and Heavy Engineering.

The House stands adjourned for lunch
till 2.30.

13.26 hrs.

The Lok Sabha adjourned for Lunch till half
past Fourteen of the Clock

The Lok Sabha re-assembled after Lunch at
Thirtyfive Minules past Fourtsen of the Clock

[MR. DEPUTY SPEAKER in the Ghair]
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DEMANDS FOR GRANTS, 1970-71—
Contd.

Ministry of steel and Heavy
Engineering—Conid.

MR. DEPUTY SPEAKER : Shri K. P.
Singh Deo.

wt TWTEAAT WA (934T7) @ IyrsaE
AEITT, g9 UF 9gT & qaws fAdma
F@IE 1 J491 fF g 9AY § fF fagm
1 #wgetT 7 fage wifgw w1 gmw
4 FI w2 arg frar ¢ fow o 9@
T FiuEr gt A Wy e fear oan
feT o7 gaz i & fr $ifg w1 =S
Ffauweay fom ) TW|WE
wfan wigg off & S agt wr go §
a3 wfafafs @=a s9 qg-w41 &
fomir ar | Y F A agar g fr fee
FAa+T 1 gawa 347 § 7 & qq¥ qfoy
Fggawg ¥ ToF a1 fadw Fwar g
s agar f& g TEF A § gt
QYT q4E 21 #A 5w @Eew ¥
Ffan adema T mE Aifew wvEa AY
fea @ afeq -sasr et aff frar
1 safae & AreE wrha @Ee ¥
919 g |IL TG AEAT

MR. DEPUTY SPEAKER :
your say. Shri K. P. Singh Deo.

You had

SHRI K.P. SINGH DEO (Dhenkanal):
Mr. Deputy-Speaker, Sir, in the limited time
at my disposal, it is not possible to do justice
to such a vast and important subject of steel
and heavy engineering. But I will do my
best to highlight some of its important aspects.

We have been asked to sanction about Rs.
89,27,03,000 for the financial year ending
3ist March, 1971. This is quite a tidy
sum of money by any standard and, specially
for our country, it is quite a substantial sum.
Before sanctioning it, it is imperative on
our part that we should critically examine the
performance and the functioning of the



